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265, 2003 Present : The Hon'ble Mr. Justice
D.N. Chowdhury, Vice=Chairman,

The Hon'ble Mr. S.K, Hajra,

4 . S LR -~ Administrative Member,
Nb Uovh e Ak
k. Slcdme
Bxuawu/’bﬂ ?vh%mAA T ‘ No written statement so far
- - '} . filed by the respondents. Put up
N 2 | again on 24,6,2003 for written

:f? 3 . - statement,

K34 07,

Membe Vice=Chairman
. mb, VL T O S N g
) ;f24;6;2003 No written statement is forth comi-

ng. Put up again on'28,7.2003 fof

S )
LT written statement.

W nJy?waJLMasﬁ. . Vice=Chairman
R - o mb o |
. 28.7.2003 - Present : The Hon'ble Mr. Justice D.N.
- T g e Chowdhury, Vice<Chairman,
YO — The Hon'ble Mr. N.D, Dayal,
R B Member (A)
ST . The respondents are yet to file
- : written statement, M. A, Deb Roy, learned
Sr. G.G.S.G, appearlng on behalf of.the
respondents stated that he has received the
instruction., Accordingly the case is
- =« - adjourned for four weeks for filing written
statement. e
List again on 26.,8.2003 for
orders, ‘

Nb;Zer ' ‘

L o ‘ o - Vice-Ghairman
- o .
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26.8,2003 Present : The Hon'ble Mr. Justice D.N.
Chowdhury, Vice=Chairmaén,

The Hon'ble Mr. K.V. Prahaladan,
'Administrative Member.

Mr. A, Deb Roy, learned Sr, C.G.
$.G., appearing on behalf of the respond=-
ents stated that the respondents are
filing written statement very soon and
requires two weeks time to complete the
process, List again on 23.9,2003 for

written statement.

Vice=Chairmén

=V Member
mb

23.9.2003 Written statement has been filed.

The case may now be listed for hearing
on 12.11902003. The applicant may file
‘rejoinder, if any, within two Rxx weeks
from today.
S bacb L—
Member Vice-Chairman ~
bb
JA s N Sy entL i d

Mf“ D /9.—/‘/"03’
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: The Hon'ble Smt. Lakshmi
Swaminathan, Vice-Chairman,
The Hon'ble Sri $.K. Naik,
Administrative Member,

19;11.2003 Present

Mr. G.N. Ghakrabarty, learned
counsel on behalf of Mr. M., Chanda, learw=
ned counsel for the applicant and Mr, |
A. Deb Roy,-learned Sr. G.G.S.C, for the
Respondents, '

Reply affidavit is on record. At
the request of learned proxy counsel
for the applicant list the matter on

20,11.2003,
}ﬂg 2
Member Vice=Chairman

mb A (/
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©20.11.2003 Present: Hon'ble Smt Lakshmi

nkm

Swaminathan, Vice-Chairman
Hon'ble Shri S.K. Naik,
Administrative Member.

Shri M. Chanda, learned counsel
for the applicant and Shri A. Deb Roy.,
learned Sr. C.G.S.C. for the
respondents. Court time is over. List
on 21.11.2003.

B

Member Vice-Chairman

21.11.2003 - Mr.M.Chanda, learned counsel for the

app-licant.

Mr .A.Deb ROy, learned Sr.C.G.S.C.for

the respondents.

At the request of learned counsel fox
the applicant list on next Divison Bench

b — y=
Member v Vice-~Chairman

bb

22.1.2004

nkm

Present: Hon'ble Shri Bharat Bhusan,
Member (J)

Hon'ble Shri K.V. Prahladan,
.Member (A).

None for the applicant. Mr A.
Deb Roy, learned Sr. C.G.S.C. is
present. Mr A. Ahmed, learned Advocate
submits that in the cause list his name
has been wrongly shown as the learned
counsel for the applicant as Mr M.
Chanda is actually the counsel for the
applicant. Registry to make necessary
corrections and show the name of Mr M.
Chanda as the counsel for the applicant
instead of Mr A. Ahmed. List the matter
for hearing on 25.2.04.

\@M

, Member (A) Member (J)



O.A. 52 of 03 .
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2¢4.04 Present: Hon'ble Mr.Kuldip Singh,
Member(J)
Ther Hon'ble Mr.K.V.Prahaladan,
Member (A)

On the prayer of Mr.M.Chanda
learned counsel for the applicant
the case is adjourned to next

Division Bench.
§<3u<$lﬁjal-4iﬂ¢- \QA/\’

Member(A) Member(J)
pg
18.6.04 List before the next Division Bench.
Member(A) Membér(J)
jole “

26.8.2004 Present: Hon'ble Shri D.C. Verma,
Vice-Chairman

Hon'ble Shri K.V. Prahladan,
Administrative Member.

Heard Mr M. Chanda, learned

counsel for the applicant and Mr A.

//// Deb Roy, learned Sr. C.G.S.C. As per _-
separate orders the O0O.A. has been

decided. ‘
¥ ¥
Member , Vice-Chairman

nkm
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CENTRAL ADMINISTRATIVE TRIBUNAL -

: S GUWAHATI BENCH

O\A./R.A.No. 1i:l 52 of 2003

DATE OF DECISION 26.8.2004

'Madonna Francisca Non rum
‘.%0.‘..°n.....‘........g.ﬁ.."’...0....‘...'........MPLICAIW(S).

M. Chand and Mrs S. Seal

APPLICANT(S) .

~VERSUS- -

Un
Or}%L?l}o?ta. o]‘:vr‘lodoloa; cacnoda oootohae-roso ®es000cccrcrseserotanssene ’R‘bSPONDbN—P(S)

A. Deb R Sr. C.G.s.C. ' : '
.........o.yo,ceor‘to_oCV.DGwoo?l.."0..oooooto.ocbaotno-.ooo*.ADVOC-ATE FOR TI'IE

RESPONDENT(S) «

HON'BLE MR« SHRI D.C. VERMA, VICE-CHAIRMAN

HON'BLE MR K.v. PRAHLADAN, ADMINISTRATIVE MEMBER

Whether Reporters of local papers may be allowed to see the
judgment 2 . _

To be referred to the Reporter or not?

-

Whether their Lordships wish to see the fair copy of the
Judgment ? .

Whether the judgment is to be circulated to the other Benchgs ? .

Judgment delivered by Hon®'bl e dtemixax Vice-Chairman

P




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI - BENCH

Original Application No.52 of 2003
Date of decision: This the 26th day of August 2004

The Hon'ble Shri D.C. Verma, Vice-Chairman

The Hon'ble Shri K.V. Prahladan, Administrative Member

Ms Madonna Francisca Nongrum L

D/o Mr H. Nongrum,

Presently working as Stenographer Grade-III

through Contract Labour under

Postal Civil Division, -

Shillong, Meghalaya. : +.....Applicant
By Advocates Mr M. Chanda and Mrs S. Seal.

- versus -

1. The Union of India, represented by the
Secretary to the Government of Indla,
Ministry of Communication,

Department of Posts,
New Delhi.’

2. The Chief Post Master General

N.E. Circle,
Shillong.
3. The Superintending Engineer
" Postal Civil Circle
Yogayog Bhaban,
. Kolkata. A
4. The Executive Engineer, .
Postal Civil Circle Division, .
.Shillong. ......Respondents
By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

O R'D ER (ORAL)

D.C. VERMA, VICE-CHAIRMAN

By‘this O.A. the applicant'has prayed that she be
regularised in service in the vacqht post of‘Stehographer
Gradé III with cnsequential service benefits and be paid
pay in the scale of Rs.4000-6000 with other allowances.

2. Facts in brief are: '
That the applicanﬁ has been engaged as.contfact

labourer under respoddent 4. Service of Stenographer was -



being taken by the respondents through agencies. on

contract basis. The applicaht,‘as explained,is serving the

Vrespondents vide Contractor“svletter dated 30.9.1997 till

date in the Postal Civil Division (PCD for short),
Shillong on 'No Work No Pay' basis. The applicant is a
Graduate and has a Certificate of Stenography. Though the
applicant has been working’for such a long period she has

not been regulariSed, so she has approached this Tribunal

for the relief.

3. The respondents have filed their reply. In para 5
of the reply, it is stated that there is no vacéncy in the

post of Sténographer Grade III in the PCD, Shillong. It is

‘also stated in the reply that as per the communication

" received from SE, PCC, Kolkata vide his letter

No.16(31)/98/SE-P/Kol/356 dated 11.4.2003 six Nos. of
posts of Stenographer Grade III under PCC, Kolkata (Civil

Wing) which includes PCD, Shillong stand abolished by the

Postal Directorate as per communication conveyed by CPMG,

West Bengal Circle, Kolkata. The submission of the learned
counsel for the resporidents is that as the post itself has

been abolished the applicant cannot be regularised. The

learned counsel for the applicant -submitted that some

posts are still vacant -and even if the applicant cannot be
regularised in PCD, Shillong due to abolition of the post
of Stenographer Grade III, the applicant may be considered
for continuance of her engageméﬁt against other vacant
poSt. The learned cbunsel for the abplicant Submitted that
she will be satisfied if the appropriate authority
considers the appiicant's claim' for engagement against
available vacant post and that the applicant would not

press the relief for regularisation claimed in the present

0.A. - ~ ' b/
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4. The learnéa counsel fof the respondents, on the
other hand submitted that.so far -the present relief‘of
regularisation is concerned the applicant cannot get the
relief, but if for any vacanf post the applicant applies

her case would be considered by the appropriate authority.

5. _ In view of the above, the 0.A. is decided with the.
obServation fhat for any vacant post of Stenographer to
which the applicant may be eligible it is open to the
applicant to appi; for the samé.and for the respondents to
~examine and consider the claim of the applicant looking

to her experience in thejob.

No order as to costs.

( K. V. PRAHLADAN ) ( D. C. VERMA )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

nkm

4{.\‘:3‘

<8



30 -}9 -1997

16-10-1997

13-6-99

3-1£2002
I

n

: i
»-

{
1
i
i
|
1
i
l
i

IN THE ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

i S, ) o pplication under Section 19 of the Central
. ‘, ",,“’Ef‘ fﬂm

Administrative Tribunai Act, 1985)

ORIGINAL APPLICATION NO. (;'g{ 2003

Ms.Madona Francisca Nongram
Applicant

RLRE: ol

Vs
The Union of India & others
Respondents

LIST OF DATES AND SYNOPSIS

Applicant passed B.A.Examination.

Applicant obtain Diploma in
Stenography

Office of the Executive Engineer Postal
Civil Division, Shillong Dept. Of Post
Govt. Of India was need of
stenographer; accordingly quotation
was invited for supply of contract
labour on the basis of daily wages
Rs.90. .

Engagement of the applicant as contract
Labour for the post of stenographer vide
letter no.16 (8)88/SHPCD/745.

Govt.contractor wrote a letter to the
Executive Engineer Postal Division,
Shillong for enhancement of the wages of
the applicant.

The Executive Engineer Postal Civil Division,



25-3-2000,16-4-2000,
29-6-2001,19-6-2001,
26-9-2001,10-12-2001,
18-12-2001,11-3-2002.

|
|
13-6-2002

2.8-2002

==

2

Shilleng vide his no.23/WO/PCD/SH/2001-
2002 enhance the daily wages of the applicant
Rs.190 per day.

Renewed of contract work in respect of
stenographer time-to-time and extended
the contract period by the Postal Civil

Division, Shillong.

The Executive Engineer Civil Division, Shillong
Shown in his official correspondence regarding
Position of engagement of contingent paid worker,
In the said report no particulars of the existing
casual workers were shown as on 1-6-2002.

Representation applicant for regularization of her
Service as stenographer grade I11.

The Executive Engineer Postal Civil
Division, Shillong strongly recommended
The representation of the applicant for
regularization of service.
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GUWAHATI BENCH: GUWAHATI

(An appiication under Section 19 of the Central
Administrative Tribunal Act, 1985)

ORIGINAL APPLICATION NO. § 2 2003

Ms.Madona Francisca Nongram

Applicant
Vs
The Union of India & others
Respondents
INDEX

1. Particulars Page Nos
2. Apphcatmn with Verification 1-6
3. Annexure No. 1 &2 £
The photo copy of the B.A.pass mark sheet and
stezéography diploma of the applicant |
4 Ansexure No.3&4 A -\ 0
The pheto Copy of the lettér dated 30-9-97 and 16-10- |
97.:2
5. Annexure No.5& 6 W - 2

Phgtecepy of the letter dated 12-6-99 and work order

datied 3-1-2001.

6.f§fnnexure No.7 series 2 - 2.0
Ph;otocopy of the letter dated 25-3-2000,16-4-2301;29-

6-2001 ,19-9-20601,26-9-2001,10-12-2601,18-12-2601,11-

3-2002. .
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IN THE ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Central
Administrative Tribunal Act, 1985)

A?F\l C_pu».x—

Wade vo . N°""%‘"""WK

ORIGINAL APPLICATION NO. 2003
Ms.Madona Francisca Nongram
Applicant
Vs
The Union of India & others
Respondents

PARTICULARS OF THE: Ms Madona Francisca Nongram
APPLICANT D/O Mr. H. Nongram
'R/O-‘La I Jong’Lawjynriew

Lumbasuk near C R P F Campus
P.O.-Nongthymmai, Shillong-79014
Presently Working as
Stenogapher, Grade-III through Contract
Labour under Postal Civil Division,
Shillong, Meghalaya.

PARTICULARS OF THE:

RESPONDENTS; 1. The Union of India,

Represented by the Secretary
To the Govt. of India, Ministry
Of Communication.
Department of Posts,

New Delhi--110001

2. The Chief Post Master General,
N.E. Circle, Shillong—793001.

3. The Superintending Engineer,
Postal Civil Circle,
Yogayog Bhaban,
Kolkata—700012.

4. The Executive Engineer,

Postal Civil Circle Division,
Shillong—739001.

Respondents.

1. PARTICULARS FOR WHICH THIS APPLICATION IS MADE:

This application is made praying for a direction upon the
respondents for consideration of regular appointment / absorption of the applicant
in the existing vacant post of Stenographer grade-IlI in the office of the Executive
Engineer Postal Civil Division, Shillong.

A \wa %

el ool

Ao

Ad\rcLak 2_ X

20-23-03



2. JURISBDICTION OF THE TRIBUNAL.:

The applicant declares that the application is within the jurisdiction
of the Hon’ble Tribunal.

3. LIMITATION

The applicant declares that the application is filed before this
Hon’ble Tribunal within time limit prescribed under Section 21 of the
Administrative Tribunal Act, 1985.

4. FACTS OF THE CASE:

4.1) That the applicant is a citizen of India and is presently serving as
stenographer grade-III through contract labour under the Respondent
No. 4 since 16-10-97 continuously till date.

4.2) That your applicant is a bonifide local resident of Shillong, she
passed her B.A. examination in the year 1992, she had also obtain
diploma in stenography in the year 1993 That the office of the
Executive Engineers Postal Civil Division, Dept. of Post Govt.of
India was in need of a stenographer during the year 1997,
accordingly quotation was invited for supply of contract labour for
post of stenographer on the basis of daily wages at the rate of Rs.90
per day. Which would be evident from contractor’s letter dated 30-9-
97. Thereafter candidature of the applicant was accepted for the post
of stenographer as contract labour w.e.f 1-10-97 on no work no pay
basis. Such engagement of the applicant as contract labour for the
post of stenographer would be evident from the letter bearing No.16
(8) 88/SHPCD/745, dated Shillong 16-10-97. The applicant
thereafter continuously working as stenographer grade-III since 1-

10-97 on daily wages basis.

The photocopy of the B.A. pass certificate
and Stenography diploma certificate of the
applicant are annexed herewith and marked
as Annexure No.! and 2.

The photocopy of the letter dated 30-9-97
and 16-10-97 are annexed herewith and
marked as Annexure No.3 and 4.

4.3). That it is stated that on 19-6-99 Sri. H.S Nongbri the Govt.
contractor wrote a letter to the Executive Engineer Postal Civil Division
for enhancement of the wages of the applicant due to rise of price level for
essential commodities. However Executive Engineer vide his letter
bearing No.23/WO/PCD/SH/2001-2002 dated 3-1-2002 enhance the daily
wages to the extend of Rs.190 per day.

The photocopy of the letter dated 12-6-
99and work order dated 3-1-2002 are
annexed herewith and marked as
Annexure No.5and 6

4.4).  That it is stated that on different occasion, after a regular interval
the contract work in respect of stenographer, driver and wheelman used to
be renewed time to time and some occasion the contract period used to be
extended by the postal civil division, Shillong and in the said process the
applicant is still working as contract labour in office of the Executive
Engineer Postal Civil Division, Shillong, this fact'would be evident from



-,

the various correspondences which took placé in between the contractor
and civil postal division vide letter dated 25-3-2000, 16-4-2001, 29-6-
2001,19-9-2001,26-9-2001, 10-12-2001, 18-12-2001and 11-3-2002.

The photocopies of the letters dated 25-3- .
2000, 16-4-2000,29-6-2001,19-9-2001,
19-9-2001,26-9-2001,10-12-2G01,18-12-
2001and 11-3-2002are annexed herewith
and marked as Annexure No.7 series.

4.5). But surprisingly when the Executive Engineer Postal
Civil Division, Shillong shown in his official correspondence regarding -
Position of engagement of contingent paid worker/ casual labaurers, in
the said report no particulars of the existing casual workers were shown as
on 1-6-2002 vide his letter dated 8-7-2002 where as the present applicant

- in fact working as casual labour on contract basis, therefore Executive

Engineer ought to have shown the name of the applicant as casual worker
as on 1-6-2002, the arbitrary action of the Executive Engineer is made to
deny the legitimate claim or benefit of the present applicant.

The photocopy of the letter dated 8-
7-2002 is annexed herewith and
marked as Annexure No.8.

46.). That it is stated that the applicant has been engaged in the post
of stenographer on contract basis and the work entrusted to the applicant is
of permanent nature as such there is a requirement of regular stenographer

. in the cadre of grade III and the applicant came to learn from a reliable

source a sanction post of stenographer grade III is available and the same
is vacant in the postal civil division, Shillong against which the applicant

is temporarily engaged on contract basis by the respondents with the sole
intention to deny the benefit of the regular pay scale ,other service benefit
available to the regular stenographer and also with the intention to deny
the benefit of absorption on regular basis, as such the said action of the
respondents is highly arbitrary , illegal and unfair labour practice.

4.7). That it is stated that the present applicant being a contract
labour discharging her duties like any other regular stenographer and she
is attending office regular and working full time work since October 1997
without any artificial break, but she is being denied to the benefit of
regular pay scale and other allowances the said action of the respondent is
highly arbitrary, violative of principle laid down in Article 14 of the
Constitution of India. : '

4.8.). That your applicant further beg to state that in view of her
long service on contract basis and also in view of the fact that a regular
post of stenographer is still exist in postal civil division in Shillong, she
acquired available legal right for regular absorption to the vacant post of
stenographer grade-III in relaxation of recruitment Rule being in service
candidate. ' |

49. - That your applicant submitted a detail representation to the

Respondent No.3 through Respondent No.4 for:
regularization of her service as stenographer grade III on 13®
July 2002, said representation of applicant the forwarded to
the Respondent No. 3 by the Respondent No. 4 i.e. Executive
Engineer Postal Civil Division, Shillong strongly
recommended her case for regular absorption vide letter
No.16 (8) 88/ SHPCD/610 dated Shillong 2-8-2002,where in
it is specifically stated that a post of stenographer grade -IiI
is still exist in postal civil division ,Shillong as per letter



dated 1-3-06 indicated in the recommendation letter dated 2-
8-2002.

The photocopy of the representation
of the applicant dated 30-6-2002 and
recommendation dated 2-8-2002 are
annexed herewith and marked as
Annexure No.9 and 10.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

A) For that the applicant has been engaged as full time contract
labour against the existing vacant post of stenographer gradelll.

B) For that the applicant is working on casual / contract basis for
more than five years as such she has acquired valuable legal right for regular
absorption in the said post of stenographer grade 111

C) For that the applicant has been paid wages much less than the
regular stenographer are enjoying in the Central Govt. Offices , thereby she
has been discriminated in the matter of payment salary / wages .

D) For that the applicant has attained required eligibility for
regular absorption for stenographer grade III . ‘

E) For that the post which the applicant 1s engaged in contract
basis is sanction post as such there is no difficulty on the part of respondents

to absorb the applicant on regular basis .

F) For that the case of applicant deserves to be consider for
regular absorption in relaxation of the recruitment Rules.

DETAILS OF REMEDY EXHAUSTED.

The apblicant has approached the Respondent No. 3 and 4 time
to time with a prayer for redressal of his grievances and exhausted the
remedies available to him .

MATTERS NOT PENDING IN ANY OTHER COURT OR TRIBUNAL:

The applicant declares that she has not filed any application,
writ petition or suit etc.regarding this matter in any court of law or
Tribunal and no case is pending before any court.

RELIEF SOUGHT FOR:

In view of the facts and circumstances narrated above, the
applicant prays for the following reliefs: -



iii.)

That the Respondents may be directed to
regularize the service of the applicant in the
\7@(_:_@_@ post of stenographer grade III with
all consequential service benefit.

To direct thé Respondents to pay minimum
of the pay scale of Rs.4000-6000 with other
allowances including D.A at least with

effect from the date of her initial
appointment with all consequential monitory
benefit.

That any other relief or reliefs entitled by the
applicant and this Hon’ble Tribunal fit and

proper.

y

9 INTERIM RELIEF IF ANY PRAYED FOR: -

S

9. DETAILS OF POSTAL ORDER:

Postal Order No.

Date of Issue.

‘f Issued from:

Payable at

10. LIST OF ENCLOSURES.:
|

1 As per Index.

That the appliéan.t prays that pending disposal of this application —

That the Respondents may be directed to
regularize the service of the applicant in
the vacant post of stenographer grade III
with all consequential service benefit.

That the applicant may not be custed from
service and be allowed to continue in the

post of stenographer grade III till she is
given regular appointment in the interest of

justice.

1PO No F(rn [, 07 20%s.50/

. Dated 20-3-2003

- G. P. O. Guwahati

- Guwabhati. : ,



VERIFICATION

I, Ms.Madona Francisca Nongram D/O Mr. H. Nongram
R/O-LA1 Jgng’Lawjynriew Lumbasuk near CRPF
Campus  P.O.-Nongthymmai, Shillong-79814Presently
Working as Stenographer, Grade-III through Contract
Labour under Postal Civil Division, Shillong, Meghalaya.do
hereby verify that the contents made in paragraphs
1,2,3,4,5,6,7,10 and 11 are true to my personal knowledge
and paragraph 5,8 and 9 are believed to be true as fegal

advice and I have not suppressed any material facts

DATE: 20-3-2003

PLACE: GUWAHATIL

MAbONNﬂ L, F NoNG@RumM
Signature of the Applicant
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THE INSTITUTE OF SHORTHAND AND TYPEWRITING,-
'NONGTHYMMAI- SHILLONG - | 4

(Cleafed by the Directorate of Emplbyment & Craftsmen
Training, Deptt. of Labour, Govt. of Meghalaya vide:
their No. DET (M) JT-1 5/83/45/4579 dt. 5.5.1991 )

CERTIFICATE OF -EFFICIENCY'

This is to certify that SHri/Smti jZ"“”g"“*M JL"’““‘C“%‘“’ <

ooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

s?n/daughter of . DAl N T LTl an_ has attended full

course in Shorthand | Typewnt/ng in this Institute. ///é | She has been tested and
found qualified to receive a Certificate of Proficiency in Shorthand | Typewriting and
attainded 'a speed of..... At BWPPT .. and.,.. 2725 LA

words per minute respectively.

/She is known to me for sometime past and during the penod of

vero  rL(4 Cev C A
' Tra/n/ng, Helste has been found to be s e N ¢ o
’ /‘f Lt s G SRR .«4&\0 TP L AT "7;—y S o e "mﬁ’e/ TN e

X

------------------------ ,‘-----ooooGQ----u---------n-.........oc.o.-..---..c..-o...-o..-.....a 1......-----.......--.--..-.-(ﬁ--...m.-ae.....as‘...........o.-..
. B3 ' Phel -
- ~ - 3 . . . L ~ -, . % o . .
B E Wl Vo P ,ay S 76‘ SPRALT @Al Y )‘- ~< ﬁ’:}ﬁ"‘(‘. AN caA Eliz e nfe S,
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~“:~;}‘ /'\‘.'7- /J,,—'(-,\ (_9:,((4 ’/(,(\,{ //< ~1 /‘7/ e /\A’«’L Z)“?/\./Ké Loes /‘r)’)L ATECD FJ

A "7\.4,«5.&.\_))1
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, A : RACTORS AND ORDER SUPPLIERS

Upper Nongthymmai, “hillong-14

-

A e e T e

S : o . ;
s S Date,, 20/9 /37 ...............

v “t-//\f .‘ . //\v\l’ CJ L*L(' o /, r' ///{/)’\Q( }/ - . : A . .I . s
ERE DL T Dt Cardd T s
o L R towy '
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| muuuwmm OF POSTS, i,
,‘"‘") _ '; 1o (TR ne
rom . e To ' R
B ohri. HeS.Nongbrd, - b
? : Lo ‘Upper Nongthymmai, P
: uhlilonb-iy.jmlx-. !
":i\-/)T Wl / forepn ’ P
0. 16(8)8z\/QHPCD/ [ ys' . Dated at Snidiong the | Co/ 10 / 97 ‘7
Qf‘?{r{a‘ ‘ , ' /’
Sk L Conteuct Labsur for the poot of !

. &ienographer,

Dear siv,

“ .

Y

f‘“"”‘

The Contract Labéur‘i‘or the post of Stenographer, is horeby a

accepted b‘l the uvndersigned wee.f. ..10.‘)7 @ ns, 90/-(3111)0(,5 n;bnetj I‘Cl‘ day 45
on no work no pay bd»io.

, Y_oru ure roguosted to lﬁiqdly_ glve detulls 01 o puﬁsoﬁ wisan / i{ §
you wiil depol for working in this office, ~ : = A

’

Yours i‘oi.th:(\z&_’l_y,
e ‘\N\J\,/u AT

kK ;‘
\u | ( L. cnouuhmﬂ‘

O\ : lixecutive .L.nz,:i.neur,
-+ Doztol Civil Division, o
bh:l.l’l.onz,. Il SR
L,opy o 1= : : - o
- 1. The Accounts Offlcer, Postal Civil Division for. infomation.& n/a o
2, The Head Clerk, i

.:v 3. The.co'm‘;smed;_i‘ileov o ,;':. (/\J(fhﬂ]"

e oD T T Executive X nuineor, e
ST o ~ : . Postsl Civil Division,
. : , Shilloag.

o

5 :
1 "
i ! — . I PRA
! SYS V510 Pl 16-3-04--12.4.05-=2,00,000 Pads.
's ' '
' I,

{‘-\, . /
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. JL S. NONGBRRE
) ' Govt.‘Regd.-.ContraCtor Class |- & Order Suppliers:

’ — I'JPPER NONGTHYMMA'I, 'SlflL‘ ONG » 793014~ .
S ‘A ’ o ‘. : "Date..,(,a.’..‘.:..ﬁ.j :'i{"-‘.:‘ s '};?.-

To,

Y .é\\tﬁ_no Bagineer
. - Poalal Ciwil Divialen, . = SRR -:

" e Bxe

A TS WALIER S F K e "
E . A

&~

--_nupnuanuw@nﬂcwadnnum

r {ar tho pent of Stona, Brivax nad whetlnen

> .
Lia T eenasd

(5% R ’
- Kindly rofer o mJ lettor poiile datod %5695 em tho
& )
. subjoch cited Jwovy , ' '

S . : o Ia thhis coanochiot 16 15 statod. that
o above sald BES Labeura: ‘hayo boon WOrklag in jmur_wtab}.iahmont
_' , . - fer MOTO than 0RO yoar @3 ‘tho gaoxo rates valch wore 1244 at
Y 7 the time of ongaacmont.ﬂw due te the rige im prices of all

comnodlties of the o3sonilel goods they aro Prossing hard

~ for .cnhancomenb of thbbr ugg.?g,accorslmg,lyo
L T R ﬁhmmfgro,}'yw aro r’equostoi to

&

| omhanca the wages of abovo 3ald labours Lo a resenahle level

'Igur' s falthfullx

: '  o o e (.  Av .
| SR

C e} e 25 ,

\\ . L,
IR . . . .
s ot ' PRI e e 4 wids 51
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. : — . ‘ » it
Name of work t- Supplying labour for working as Stenographer, Irlves
, _ "~ and Wheelman under Postal Civil Olvision, Shillong.

»
!

Saud

v ey

P.W.D:HL.

| - GOVERNMENT OF INDIA
« == PUBLIC WORKS DEPARTMENT
, MEGHALAYA o . e e
Site \e \Aj - Y ol . - WIZION, 9 - X 7
“ i wife  WORBKORDER - - woveenplgate kY ong.

Bavet 5 -Subdivisioh. Pogtak Clvil
u, 1 23/WO/PCD/SH/200122002/ Sub~Tivn. 3niilong.

e v
e T
&

febed e

ey v
VTP TN

‘ Ji:‘nml 03.01 . 2002

Cnedeet foan vatle dascnibied alov govean Lo :Bhl'l Ibﬂon Cﬁé‘:ri '

B R PR Rl P L L

» * " . . Cuiitiae; -
n/.\ 10 b woeutbied e per conditiung on ‘he 1everse _:m({’n::ﬁn, PR SPETAMI St ow (— [GATHIRIM w-
o -

z".'f'f' Duscription of work ” Mtyj.tﬁﬁt Rat& -~ Amount,

N B e e .. 0 ARG R

(o - j ey - :
1. ¥i Supplying labour (skillea/ ~— -

'4 unskilled aa required) -

ﬂé for working under Pdatalf

{7 Ci{vil Division,Shilldng

E"{‘ for the posts &5 follows:

()X’J (Payment to be made for

ﬁiﬂ each laboursrs per each : @

%_ working days}s" A ; i o _ .

(}? I) Stenographer 1. MCh person . _
el ' - Person per vworking ' N
W - day B.193/- = R.AK/s

w3 " : ‘
) ;o ]

B 11)  cever -4 bach person |

v Person per working - T e
%rj " | T daye | ke185/- R145/=
3 _ ‘ ' y ¢h person
8 III) Wneelman 1 perworking

151 Person i, - Lt
) | daye  m.123/- Ri123/=
hd - : X L o :
NI : L

WA Sh e VG T e

ya . ‘ ¢

hil

73

o3 \ .

e ! Ay ) ;"*J !
m} — - _J_ _._.6__5-.

. afod  Gxecutive Enfneer
i Y |  Postal Civil Divisibn
. :/Z/(-Adocmf"& : Postal Civil Df: 3

' ' Shillong.

U] ! ’ :
h.’! h /’K»' / . v ' / o ONg SR AN N YR /, e f P Y U A P T
v :

. - A 0.
L . k\ RN t‘"& {.‘
4 ‘ ; L |

A% ‘v : . - )

AT -Axecuti /c Boglhcos
X Postal (et lvision
e ' ’ ' Shilla. o

f’l SENIVE
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\4 " ‘ ' AV\‘& \\\'07 /(’WJ\,(!) Phonc No. 231679
T e Q,,,;f—-*“‘ 226023 -

»E 4. \ - NONKCE3S 4

o Govt. Regd. Contractor Class I 8 Order Supplxcr
o Upper Nongthymmai, Shillong - 793 014 .

SEFLNO. winvennrenscsseeenneenes 'DATE.Aﬁyh}iyvm
- To,
!
' Thc Executive Engineer
Postal Civil Division - .
Shillong=797 001, ‘
Sub: Contraét_StafIéfor the post of Steno, Iriver and , ;
Wneelman, ( s <
Slir, ‘ i - B

. Kindly refer to-my letter no. Nil dated 13, 06 99
on the subaect cited above,

o aees b et e s
-
i

In this connection I have learnt that Of{ice of i '
" the Chief Postmaster General,N.E.Circle, Shillong is paying their : '
- dally rated Mazdoor on the basis «f Basic Pay plus D.sA. of the N
post or which they are working.Bu. in your office,Steno, Driver ; s
and Vheelman are paid on the basis of contract rates.he afo-! i i
resald staffs have been working in your establishment for more bl
then- two years.Due t0 rise in prices of all commodities of ‘ g

. essential goods they are pressing hard for . the payment at par’ S

with the daily roted staffs working.in Circle Office. o

!' bl
Tnercforc ‘you are requested to kindly consider

the case and pass order for paymCﬁt at par with the staffs =
working in Circle Office. '

ated 25.07.2000 , _ o : -
: ‘ : Yours faithfully,

"/(  AP
P

(H.S .NONGBRT)

g |
A e | o o ; ,_J
Ade T | - )
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I)FPAR TMENT OF POSTS: INDIA.
]nc L OF THE EXECUTIVE ENGINEER: POSTAL CIVIL DI VISIGN:
A SHITT.ONG — 793001

}(; .\, SISTIPC D/u - Daled at Shillong the (/0412001

Sri H.S. Nongbri
Upper Nongthymmai
Shillong «14.

Sub:- . Rencwal of contract in respect of SLcnoomphcr Driver &
Wheelman -

Dear Sir,

The Contract labour for the posts of Stenographer, Driverand Wheelman

is hereby renewed for aperiod of 89 days w.c.f. 1.4.2001 to 28,6, 200] at'the cxisting
rates on ho work no pay b asis.

Olhcr_tcrms & conditions will remain same as previous order.

This is for your information and neeessary action pleasc,

- N Yours faithfully,
T
‘é{.l{.(}angopadhyay) A
Exccutive Engineer,
Postal Civil Division,

Shillong.
| e

Copy to; -

1) The Accounts Olicer, Postal Civil Division, Shil..ag.

2) The Head Clerk, Postal Civil Division, Shillong,

3) The Assistant Engineer, Postal Civil Sub-Drvision, Shillong, e nucquudul 10 wonitor the
working of Driver sud Wheelman & repoit. | \

4) Concerned File. : B

(a/é : ' s \ | et

ahked ' - Exccutive Eagineer

A’%L Aé“j%‘)"" ' " Postal Civil 'i')ivix’io'n:
f. : o Shillor .

<
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. DEPARTMIE NLOl mms(mm )

. O/o HIL,IM CUTIVE EM FINEER: POTAL CIVIL DIVISION: «
' ../ ’ SHILLONG 1.

No 16 (3) S9/SHPCIY 3 FSCA) Dated at ‘slnllonul‘) 6-2001

1

“To
SriH. S, Nongbri,
Upyier Nnm-thynmm.
shillong ~ 14. .
P osab - Extension of contracl in respect of Stenographer, Driver
and Wheelmon, ' L

Dear S,

The contract abour o the post of Sicuographer.,
Driver and Wheelman s hereby extended for a period of 89 days

Cwe kL 29-6-2001 to 23-9-2001 at tie L\ISIII]L rates and on the same : A
‘,:f ' terms and condidions s previus order. i
5 , , .
i This is Jor vour inlormation and nceessary action
.’;-':.;‘ please. - ' v . i
[ .
‘! Yours faithfully,

i ’ .

! : , xecutive Engineer,

f - - Postal Civil (iwmon,

. 'thll(m;,

' ' Copy Lor information to: -

! . ; ‘ o i

) [ The Accounts Ofticer, Postal civil division, Shillong. ' .

‘ 2. Thedlead Clerk. Postal Civil division, Shillong. |

! § CPhe Asstl Engineer, Postal Civil Division, Shillong. e is j

u,qumlud to wonitor e working ol Drivers and Wheelman

: and-submit the duty chart on monthly basis to the undersigned

: . or necessitey achion al this end. .

| A

—5SG et
Executive engineer, SN

Z\(/ Pastal Civil Division,
/ |

. Mé/in/ﬁ* ' \ © Shilleng,
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; . — ’ ‘ QBO) } %
. , ,t\mo Me. | ﬁﬁmﬂ& ‘o %
v/
"T;' . ‘ Dated at Shiilong, the Sentember, 2001, v
/ » .
To, .o
’5’5#"‘ 5‘ f’l/#’ . s ,:r
| R i
The Dxecutive Lngineer, ﬁ 7{ gty ﬂ\. - e
Postal Civil Division, - &(2 s Domg ) !
Stullong.
N W3 l“/l/ ;
Subject:~  Contract Labour for £+ posts of Stenographer, Driver and Vo
/. ' Wheelnan. 5.

124g,’ere;;ce:- Your office letter No.16(8)SS/SHPCD/378(-A) dated 29-06-01.

Fa

or e

Sir,

Witle reference to your letter stated above, [ express iy
grativude 1o yon for extending the contract for supply of lubour for . -
posts of Stenogranher, Driver and Wheelhnan up to 25-09-2001. B,
nnavotdable circumstances have rendered it impossible for me to contine
in the said contract. Ilence, further extension of the contract after the
extended dite Le. after 26) (09-2001 would not be possible for me.

[ therefore luunbly request you (e kindly release me fron the
contract frone 26-09-01 onwurds. :

For whicl act of kindness I shall renudn ever grateful to you

Thanking you.

: - o , Yours faithfully,
~ /‘nU\
. / \\)\ / / - /W
OV “ (LS. Noughri)

Coniractor

Copy to 2~

"
c./f\q.'\\r.}\ 1. The Assistant Engineer, Postal Civil Sulb Division, Shilong. .;'
ale! ' .
’ (11.5.Nonghri)
,(L,;)\ (onfractor
e —
Yo \

x
L
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SN DEPARTMENT OF POSTS (INDIA )
' ulO HIL EXECUTIVE ENGINEER ;; POSTAL CIVIL DIVISION ;5
*SHILLLONG-1 -

No. 16gyssisapeDy 67 T Dated at smnong,.....ﬁ?.\&./.f/?/p) :
t e
To

Sri 1. Saha,

. Assislant lingincer,

/ Postal Civil Sub-Division.
Shillong,.

Hubi- Contract Tabour {or the posts of Stenographer, Driver and !
© Wheelmar.

Kindly refer 1o S 15 S, Nongbri, Caontractor's letier INo, MNli.
dated 19-9-01 on the subject cited above. In this regard, you are requesicd to
calt quotation inmediately for the pests of sten: _apher, Driver and

Wheelaran w.c.f, 27-9-01 for (he coming, 89 (Eighty-ninc) days and forward
the same 1o this oltice for nceessary aclion by this end,

Jinclo:- Nerox copy of the lelter reccived from
11. 8. Nongbri, Contractor, for ready
relerence. ' | N
26|\ 0
“Exccutive Engincer, .
Paostal civil Division,
Shillong, : .
Ao | il
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o N WYy
Aing - No. | Bexdes o)

/' ’ ! S~

DEPARTMENT OF POSTS (INDIA) ;

Ofo THE EXECUTIVE ENGINEER = POSTAL CIVIL DIVISION: }"
R .
- SHILLONG ~1.
P&
Notocssisiecn [ R0 /~" Dated at Shillonp....... TO/;),_“]O |
F'o
The Assistant Enginear, ) i
Postal Civil Sub-Division.
Shillong,.
Sub:- JFagagement of Stenographer, Driver and Wheehman.
~ asthe pertod of 89(Lighty ninc) days will expire alter 24-12-01,
you are royuesied 10 call  fresh quotation - and submit. the same 1o thy
, undersigned for doing necd{ul by this cad. ' ' :
‘This may be treated as most urgent. AL T
i ot
N T+ Jixccutive Engineot,
Postal Civil Division,
Shillong. -
fe 2
] o
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N,
Anytve T fexsd

A\ ‘ DEPARTMENT OF POSTS

. ZFICE OF THE ASSISTANT ENGINEER::POSTAL CIVIL SUB-DIVISION
_ U © SHILLONG - o
NO-SHSDA12/Quotation/869 -+ o Date:18/12/2001 o U
-/ QUOTATION /-

. Scaled quotations are invited by the Assistant Engineer, Postal Civil Sub-Division,
shillong on behalf of the President of India, from authorized contractors for the works

given below =
/ a‘ :
$1No .t Name of work *

1. Supplying labour for working as Stenograplier, Driver and Wheelman under Postal Civil
Division,Shillong. '

e guotations will be received in the office ofthe undersigned on 19-12-2001 up to
15.00 hours and will be opencd on the same day at 15.30 howrs.

e ttmee o e @ i S & -

1. No. ftem Quantity Unit  Lime of completion

As per schedule altached

CONDITION:~

----------------

{. The Assislant Engineer, Postal Civil Sub-Division, Shillong hus the right to reject o accept
any or all the quotations without assigning any reason therzof

Augigtunt Engine
v vostal Civil Sub-L.om

/ - Shiliony,

Copy tov1. The Exccutive Engineer, Postal Civil Division, Shillong

2. The Asstt. Bogineer (MCW),0/0 the Chief Postnaster General, N.IZ Circle ,hillong
3. 1he Asstt Yngineer, PSNL Civil Sub-Divo-UiL, shillong.

4. "The Junior Engmeer, Postal Civil Sub-Division, Shillong

5. The NOTICE DQARD

\ ! PR ASsistant Engineer

Otee i 37 (O | postal Civil Sub-Division, Shillong
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i PARTMENT OF PO rsuwvnn
"OM“ICI' () TMAI'7 LAILCU'U\’L ENGINEER: PObL\I CI\ lL DI\ 1%10\

i 'SﬂuLomG~

,“\,v .'
" Ihe Assistant Eagineer: ! ’ T )
v Postal (-’lVll SU])‘J).IViSiHH | ,, ; L. ,
Shitlong, = - L .
“Sub- ings ng,omom ol \1c.muaphu aid 13 cld ll’thL}n]dn
‘As the period 01 89(LE xghly ninc) d’xyg will_expire ffer2: 302,

o - You are requested o call [resh-quotation for ehgagement ol Stenorapher
o ' oand B d.Lu/\"m,lm.m(&m L.Deka) and subm't the same o the unae izned
- R N 101 (nuw lhc nccdlul at this.ead, ' ' | ~

R lh 5 fuay bu llwlcd as mosl urgents - , o
S - A

‘_}9_‘)'_’5)]UL . . y
: _ . acoubite Bagineer
- B : " — Postal Civil Division
' ’ G, . , :
/L, Shillong,

Y
¢
1

B
3
.

b S AU W SN, UL N -, iz b s ot
T o . “ce .

e -

o -
i ben S R TRy




A , o,
- | ‘_ o " P
p ' . . A R N Y
- -  AvyNo B R
l’) ‘ . - , . ..l e
7 . ;)4‘ . =~
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; POSLEIQN_OF 1;;,Ng,;..\(_;,1_;,1_\41&.\1‘1‘_(’),1-;(:5,‘._).\_1]11},5(ue:-rr AN WORLERS/CALUAL R
/ . ‘ LAISQUILERS ' ' -
r/ ' . - . . .. ):;;‘;'
/7 (a) Casual Labourcrs Position as on 1-6-2002 11
i TNo of full time| No. of part time | No. of [full timcztio. of part time casual | 1
o casual  labourers | casual labourers | casual  Jabourcrs | Jabourers engaged l {

_ approved {or | approved for | engaged ‘\ ’
! . { c_ng:\.gcmcm cugagement | : | o
L s M N D i |
- NIL NIL - NIL - ‘ WNIL i

(L) Contingent Paid Stafl - .
‘ ; No. . of il fime | No. of -—p-zn'l_“lim'c:. 'N(S.—_'o[hfullm!inic \‘ No. “%if—'\')ax{-lix{{(:_" .
contingent  paid stafT ] contingent © paid | contingent paid | contingent paid
approved for cngagemen staff engaped

(| staft approved for stalf enpaged

S . : cnp;sgmnqnl 1 ) )
— 2 | 3 | 4
L T %
\ |
W S - --.-——__—-.__—_.—‘————L_
_h
\ ",_.‘-’
2\ 02

A %ﬂ/tl_ B - . Excculive Enginccr,
| A 5 Postal Civil Division,
| /c, Shitlong. '
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The Superintending Engineer,
, Posgtal Civil, Circle
" .

\
Kolkata-12 '

(Through: :‘{"«,’0’ Rk

- Executive Engineer, Postal Civil Divis

Sub; -

\espected Sir,

Vith due

respect and humble submission, the humble
etitioner begs to appro

ach your honour as under: -

I was appointed as steno Grade III ip yYour Office wef
5.10.1997 vide appointment order no 16 (8?/8HPCD/745 dated 16.10.1997
) _contract basis. During my T1asEfive vears of sarvice I have
iriormed my duty i on and there is no any adverse report
jainst me. 71t has been known that there is g sanctioned post of
-énographer Gr~III ipn the Postal civi}l Division, Shillong.

not sufficient for
suffering from financial
of my old parents at this

Yours faithfully
!;‘.)» l:‘vt ':..(5"7’x’\.l L(..

\j} “M . ;l"‘j """I ouo
. ot : (MADONNA “NONGRUM
AT Y, NX )
- 9‘“U Lecy. Stenographer Gr-1r1y
' (on contract)
PCD Shillong ~ 793 001 -
y to: -

The Chief Postmaster General,_North East Circle, Shillong.

The Chief Engineer,
Bangalore.

R

8. the FE (C)

Department of Posts, South ‘East  Zone,

JRit , .
(MADONNA NONGRUM)

-5 Chillong
T o N pleak o

R

: Z P ’\/ o <
"O/AO - W*’;\\ls Advoc S
D, Shillong A\
Tiiﬁ(\

o)

iy
}L.
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<A DEPARTMENT OF POSTS i INDIA =
OFFICE OF THE ESECUTIVE ENGINEER 5 POSTAL CIV L R ISEN =

SHILLONG — 793001,

No: l(r(8)88/SHPCD/6[ e Dated at Shillong the, O2-.l00?

’

To
The Superintending Lngineer
Postal Civil Circle
Yogayop Bhavan A" floor)
Kollcata - 700012,
Sub:- - Regularisation of service as Stenographer Grade 1t s o ol

Smi. Madonna Nongrum.

| am enclosing herewith a copy of the representation o od
by this office from Smt. Madonna Nongruw which s self explanatory. Prow
e records of this office, it is scen that the apphcant was engagsd origniadly
by the contractor Shri 1.5 Nongbri, Shillong - 793014 on contiacl b
the year 1997, Subsequently with the change of the contractor now she R
being engaged by Shii Doson Chetri. :

Considering the service of Stenographer which is very esseniial
in  day-to-day routine official work her case is o reconnnended fos
consideration, if deemed fit.

In this connection, it is mentioned that retention of the poal oy
I{one) No. Stenographer Gr-1I1 exist for this division as per your leller
No:16(5)96/SE(P)/ KO L/ J01.3.06 which is upto the period 28.2.01.

Enclo :- As above. '}\.

A}
2)8lo2
Exeoutis e Kogined

Postal ¢ ivil Dividen

by Shiltonw,
MN/- /e

I be ¢
/8 * /{ML
/‘(“:fsloQJ&

e ————— e, -



jwritten statement as follows ¢~

1.

.‘2.

5.

4¢1 & 4.2 of the application the respondents beg to state that,

the applicant has been engaged as contract labour under the

A K:L\'\*

i w—*ﬁ eunf R, AR

Fegupe) ACSoy R Pobeps) ,‘ ' \ ‘ f%c(. %
g AUG 2 ‘3 e
il !‘ C%§ Et %
Gusah kbl F&f‘“‘w } Sa&-
IN THE CENTRAL AIMINISTRATIVE TRIBUNAL g

GUWAHATI BENCH $:3 G-UWAHATI

Oule NOe 52 OF 2003

Ms. Madona Franeiéca Nongram
seces Applicant .
-~V - zi
Uniom of India & Ors.
. o coe ﬁeseondeg_t_S_O
In 'l;he_ patter of 8

Writtern statement submitted by the

respondentse.

The humble respondents beg to submit the para-wise

-

That with regard to paras 1, 2 and 3 of the

application the respondents beg to offer mo commentse

That with regard to the statement méde in paras

re gpondent No+4 as on no work no pay basis as and vhen required.

That with Tegard t0 paras 4.3 and 4.4 of the

application the respondents beg to offer no commentse.



-2~
4. That with regard to the statement made in para 4.5,
‘of the application the respondents beg to state that as the
service of Stenographer is taken from the agency on contract
basxs, 50 showing such person as casual labourer does mot arise

in the official correspondence.

-

5.‘ ‘That with regard to the statement made imn paras
446, 447, 4.8 and 4.9, of the application the respondents beg
’éto state that there is no vacancy in the post of Stenographer
Gre. III in PCD, Shillong against which the applicant can be
regularised.
It is furtinent to state that as per comminication
-received from SE, PCC, Kolkata vide his letter No. 16(31 Y98/
SE-P/Kol/356 dated 11.4.2003 £ it is clear that 6(six ) Nos. of
“' the posts of Stenographer Grade-III under PCC, Kolkata/Civil

,ng which includes PCD, Shillong also stand abolished by

 Postal Directorate as per conmnication eonveyed by CPMG, WeB.
. Circle, Kolkata vide No Recruitment/R-8/Annual direct recruitment
- plen/abolition of Post dated 28.1.2003 . So long she was

- engaged as contract labour as or no work no pay basise.

Qe.&wm‘-
mesde

Copy of letter dated 28.1.2003 is annexed hereto

and marked as Apnexure-B. .



.}-

6. Thet with regard to the statement made im para 5(i )

- to (F), of the application the respondents beg to state that

- the post of Stenographer has been abo lished. The applicant

was engaged on contract basis time to time by different
agencies and she has been paid as per rate Quoted by the

agency only .

Verificationeceoscoscace
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VERIFICATION

m e EPn G e Gme SR Sae S e wee e

1, Redn Kumar Gw"a«sp@w office of

 %he QMQM*:«L era-wwz Prixel civel %—\'v\tiam/%\lua‘(.

~ being authorised do hereby solemnly affimm and declare that
.5 the statements made in paragrephs | 4, e—J£of this

| written statement are true to my knowledge, those made in
~paragraph 5  being matters of record are true to ny

| information derived therefrom and those made in the rest

are humble submigsion before the Hon'ble Tribvunal.

And I sign this verification on this th day of
August, 20039 |
D
(KC"-HV\ Koy GTMNﬁbP DW
Deponent .
Puesutive Engineer

Postal Civil Division
Shillong- 792001,
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1. ALl Heads of Uniba under Wosl auga b 00 e Lo
@/S.E.,? Postal Clvil Cirala, molkata,

A

o

Departmient of Posts, India

uv)

. i«f l '“\ -
e c[ ! .
A : ‘,‘ i? .‘ rf

Ahm%b@’&." % i ‘

o

Office of the Chief Postmaster Goneranl, West Rengnl Circle
' TOUOONL

P T p—

1l )

3. The APMG(Staff), CO, Kolkata.

{
l

No. RectL/R 8/Annual Dircct Roecll Plan/Abolilion o qw&u q’
o g,

Dated at Kol.12 l..hehg-—]r/‘!(")().%. . i

Suby: Optimisation of dircch wocruilwent. to civilian Post.
. ;A \\ ‘ . .
In o pursuance  of Ll Postal bDhe.  commuiealion
no.60=29/98-8SPR-L (PL-TL) dalewl | lL-G=2002 rooterbain vacanelaes
meant for Direct recruiltment Al which were nott ¢leared by
the Screening Committee will not. Do Fillad up by promollon

or oLherwise and these posatn will stand abol w-hml
m‘;‘::—*{—-»w_ ﬁ_{_f |

2. o Dgi.visiorm/l‘miI:~w.i.rm Lint ol posts which ave ta be

abolished 'is .given < -in Lhes  Annexuce. Hexaade ol

Divisions/Units will dntimate the names of {he oflflce where

reduction . has been made. They will alszo dintimate the

deta:i.ls of ‘;su'ch'abo.’l.:i.t;i.on to Lhe undergigned by name Lalest
by February: 15, 2003 30 as Lo communicate the same Lo the

Postal Directorate. a A : J
(r\ (bf ,,,,, .
Encl. As statec. . ) ’
- R ' . (. . I!(mt\)
ADLSG (Rocl k)

Copy to :} - ﬁ

\ ; g '
1. Shri R. N. Hamanta e ADPG (sl & PN), €O, Kolkala with .
a copy of Annexure [Lor inlormabion and necessary

.action. O
IR SRS ’\(‘

(. (,'. Hn'.(')

p(o'w)

q)‘;_».;ﬂ T : ADLES (Rexall)
. T\I,'-'(‘c: \f 1'«'}“‘\’
. B o . ul, Pl
: ’4‘(’!1‘0 fhean,,, o
ost . N L] .O.l.ll‘.llll.ll ‘ N
al Civi Cirgly Kolkgg,
Y. No..,. ~$’\,"] ‘ o
o - o //( ........... .
]
\

BT P i & TH0N § o 100 T 170 SO 12 4107 53 BT A R a1 B
[ e 293
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ANNE)(URE -~ /L}

"ﬁa—;ﬁc’«:f {he Unit Steno PA(IO) SA. Postman | Mailguard | Gr.) | Mailmau Tech. Driver | Jr. Hindi
sr il  (RMS) (ro) (RMS) (RMS) | Supervisor | (MMS) Trauslator
o (CO.A0) SR AL RS
() . ¢); (3) @__|#£-() (©) (D_j_ O ___ ) (19| ().
‘ I)AI’ Kulkm e —_— - - e e e | e -
\//( Svil \Vm{, o N e [RRUUURU (S S ——
prsb, Kolkata
MG, S Rgn - R U U S
MG, NI3 [ IR Y R B ]
Kol GI'O __ 58 - 30 I L n . 2
Central Kol 20 25 o [NV U PR —
Fast Kol 12 20 13
North Kol. oA 20 14 R .
Soulh Kolkaata 20 - 20 o I3 T e
“Barabazar HO -~ 3 10 R ol
Abpore F1O. S 4 6 - B} I
sD, 8 blhym L i L o ~ L R e
PSD, Kalkata 2 - - A - L
CSD, Kol R L _ e R
A&N Tslnds 2 1 2y B
N. Presy. N 14 W o i _ SR U
“South Presy. 9. 13 Y i e e —
Barasal 10 11 8 . _ _
Nadia (South) 8 7 3
Nadia (North) 8 7 . SNSRI P ———
Murshidabad 10 13 W I D e
{lowrah 10 22 __—_—: . ._-J:’—_ i [ e
'\nulh lln%h!y 8 10 L R I SN P
“North Mooghly 8 7 7 o
Tamluk 7 S R R U IS -
“Contai 7 3 "
t - -
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